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We would only wish to add that though we have r&xSOd an

 jssue as to when the matter first became known to the plaintiffs,

it does not mean that we now decide that the case -falls within
Article 98, Schedule II, of the Limitation Act, or that if it does;

. and the plaintiffs did become aware more than three years prior -

to the application, we will necessarily disallow the amendment.
It is a matter which we leave open for discussion when the'

- case again comes before the Court. = '

Tssues sent down.
G, B, R, ’

APPELLATE CIVIL.

.quore Str Lavirence Jenkins, KX.C.LE., Chief J'ustzce, and
M. Justice Batty.

AMOLAK BANECHAND AND OTHERS (OBIGINAL PLAINTIFFS), APPELLANTS,
2. DHONDI vatap KHANDU BHOSLE AND ANOTHER (ORIGINAL DE-

Land Revenue Code (Bom. Aet V of 1879), sections 56, 57, 1531-—-Aﬂ'ears of
assessment—Forfeiture by Government—Morigage—Land in possession ‘of

* Second Appeal No. 43 of 1905, S

*+ Sections 56, 57, 153 of the Land Revenue Code (Bom. Aet V of 1879). e
56. Arrears of land revenue due on agcount of land by any helder shall bea
paramount charge on the holding and every part thereof, failure in payment of which

shall make the occupancy or alienated holding, together with all rights of the occupant .

or holder over all frees, crops, buildings and things attached to the land, or" per--

- manently fastened to anything attached to the land, liable to forfeiture, whereupon:

the Collector may levy all sums in arrear by sale of the occupancy or alienated ‘
holding, freed from all tenures, incumbrances snd rights created by the oceupant or -

_holder or any of his predecessors-in-title, or in anywise subsisting as against #uch
" occupant, or holder, ¢r may otherwise dispose of sueh oceupancy or ahenated ho&dmg

under rules or orders made in this bebalf under section 214
57. It shall be lawful for the Collector, in the event of the forfeiture of a holding -
through any default in payment or other failure occasioning such forfeiture under the
last section or any law for the time being in force, to take immediate possession of _
the land embraced within such holding-and to dispose of the same by placing it in
the possession of the purchaser or other person entitled to hold it according to the
provisions of this Act or any other law for the time being in force. - -

153, The Collector may declare the occupancy or alienated holding in respect of .
which an arrear of land revenue is due, to be forfeited to Government, and sell or
otherwise dispose of the same under the provisions of sections 56 and 57, and credit
the proceeds, if any, to the defaulter’s account. B R
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the occupint—Re-grant by Government to the occupant—Suit by mortgagee
: zfo recover possession—Eguities arising out of the conduct ¢f the parties. .

‘ Forfeltme ordinarily 1mphes the loss of & leval right by reason of some breach
' of obligation.
. When arrears of assessment are lévied by sale, then section 56 of the Land
Revenue Code (Bom. Act Vof 1879) in pursuance of an obvious policy,

empowers the Collector o sell « freed from all tenures, incumbranees and rights -

. created by the oceupant....essssor any of his predecessors-in-title or in anywise

‘subsisting against such occupant.” Should the Collector otherwise dispose of

the occupancy, the section affords no such protection, and the legal relations
must be determined by reference to the ordinary law. So judged, the effects of

a forfeiture and the subsequent acquisition of the forfeited property are subjeet -

to the control of equities arising out of the conduct of the parties.
Balkrishna Vasudev v. Madhavrav Narayan® followed.

SECOND Appeal from the decision of C.D. Kavishvar, First

- Class Subordinate Judge of Nisik, with appellate powers,
reversing the decree of K. G. Kittur, Subordinate Judge of
. Pimpalgaum, '
 The land in suit belonged to the defendant Who mortgaged 1b
. with possessionto the plaintiff and himself continued in possession
. under a kabulayat. On the expiry of the kabulayat the plaintiff
" having brought a suit for the recovery of possession and mesne
: profits for three years, the defendant denied the rent-note
‘(kabulayat) and contended that the land was forfeited for arrears

. of Government assessment, that the Government having re-leased-

g “the land to the defendant, the plaintiffs’ rights as mortgagee were

"""v.',extinguished, that “the defendant held the land free of the -

" mortgage-debt and that the plaintiff had no right at all.

"~ The Subordinate Judge found that the kabulayat to the

plaintiff was proved, that under the rulin"gs‘ in Qanparshibas v.

Timmaya® and Mulchand ~v. Skapurji® the defendant was not
- freed from liability because the land was forfeited by Govern-
ment and re-leased to him and that as between Government and
the occupant, the latter was in the first instance liable to pay the
assessment and that as between the plaintiff and the occupant,
- the former was liable to pay it. He, therefore, allowed the
- clmm for possession and mesne profits..

P : (O (1880) 5 Bom. 73.
® (1899 24 Bom, 84, o (3 (1898) P. T, p. B
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On appeal by the plamblﬂ’ the Judge reversed the decree and
dismissed the suit on the following grounds :—

The land was forfeited and taken possession of by Government (Exhxblt 31) and
it was again let to the defendant, the Khatedar, on his paying the assessment
for the previous year and the year that was going, and passing a fresh kabulayat.
Exhibit 27 shows that it was forfeited and Exhibit 28, the order of'the .

"Mamlatdar of Chandwad to Patil Kulkarni, dated 27th November, 1900,"

shows that the land was given again, The new kabulayat passed by the
defendant to Government was not produced in the lower Court, but a copy of it
is put in here (Exhibit 11)." It shows that the land was lying waste,after.

- forfeiture and it was let to Dhondi on fresh conditions that he should return the’
land to Government in case he did not want to cultivate it; that he shall not

mortgage or sell it to anybody, nor should he transfer it to anybody’s name,
and that in case the land be sold in.future for the recovery of any Government
dues and if any balance be left after deducting the dues, that balance must go to
Government and should not be claimed by Dhondi, Thus the land was let to

-Dhondi under fresh contract and several conditions which were not " in existence

during the previous holding. Govarnment has not returned the land to Dhondi
unconditionally on his paying assessment for 2 years, but it is released from
7th December, 1900. Thus the plaintiff’s mortgage right is extinguished and his
1ight as mortgagee is not in existence now, and consequently he has no right to
obtain possession of the land, nor is he entitled to recover any rent which
became due in 1901 and subsequent years. The ruling published at I. L. R.
24 Bombay, page 34, quoted by the lower Court, does not apply here. Here
the land is given under a fresh lease with conditions that the Khatedar should
not mortgage, sell or transfer the land to any other person. Thus the plaintiff
Tost his right under his mortgage as soon as Government ordered forfeiture of
the Jand and leased the Iand again as Government waste land free from any
former right of anybody and granted him a qualified right as a temant of

" Government., The plaintiff has no right to recover possession of the land under

the kabulayat sued on, nor any rent for the pemod subsequent to forfeiture of
the land. .

Plaintiff having died pendi-ng fhe appeal, his sons' and heirs

- were brought on the record and they preferred a second appeal.

While the second appeal was being argued the Court (Jenkins,
C. J., and Batty, J.) recorded the following 1nterlocutory 7 judg-
ment on the 18th October, 1905:—

' We think this case should be argued after the Glovernment have had an
opportunity, if they so desire, of being present ; seeing that the appellant
questions the right of the Government to dispose of property where there has

_ been a declaration of forfeiture followed by a disposition of the property in

favour of the former occupant with a restriction on alienation. -
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_ If the Government desire to appear on this second appesal waiving any objection - 16G6,
‘to the fact that the suit was not instituted in the Distriet Court, and also under AMOLAK
the Revenue Jurisdiction Act, then we would be willing to add the Secretary of  BaNzcmAND
State as a party, and to hear any argument he may have to advance on the
* point.
We came to this conclusion because a careful examinabion “of the cases leads ‘
-us to doubt how far there is any binding authouty that a declaration of
forfmtme has no legal effect under the Code.

To
DaONDI.

. The Secretary of State having exp1essed his Wlllmgness to be
' party to the second appeal the Collector of Nasik was joined
- as respondent 2.

8. R. Bakhle appeared for the appellant (plaintiff) —Under

“section 56 of the Land Revenue Code, default in the payment
of land revenue involves liability td forfeiture. After the
declaration of forfeiture the Collector is entitled under the
section to recover the arrears of revenue by sale of the occupancy

- or holding, and it is when such sale is held that the occupancy
‘passes to the purchaser freed from all tenures, incumbrances and
rights créated by the occupant or holder, Mere order of for-

feiture has not the effect of extinguishing previous incumbrances
or rights. The section provides that the Collector may dispose
of the holding in any other way under the rules framed under
that section and section 214, Before the amendment of the Land

" Revenue Code there was no rule in it under which a holding
could be re-granted to the defuulter freed from all incumbrances,
It was the sale alone which eould bring about the éxtinguishment -
of pnor incumbrances and rlg}its 2 Ganparshibai v. Timmaya.W
It has been held that a mere declaration  of forfeiture has
no effect in law under the Land Revenue Code: Narayan
v. Parshotam @, Mulchand v. Shapurji ®. We, therefore, contend
that notwithstanding the order of forfeiture our nghts as
mortgagee and landlord still subsist.

R.R. Desas appeared for the respondent (defendant) :—The
plaintiff mortgagee was to pay the assessment under the terms
of the mortgage and he was called upon by the Mamlatdar to do
so. On his failure to pay, the Collector declared forfeiture, The

"7 Q1) (1899) 24 Bom, 34. @) (1896) 22 Bom, 389,
. ® (1898) Po J., . 8.
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plaiﬁtiﬁ' is, therefore, estopped from contending that the order
of forfeiture did not extinguish his rights, The Collector seems
to have acted under section 57 of the Land Revenue Code
because he took immediate possession and seems to have taken
further action under Rule 59 of the rales framed under section 214

" of the Code. After the Collector takes possession of a
“forfeited holding all prior rights come to an end. That is the
- effect of the ruling in Ganparshitas v. Timmaya®. TFurther we
paid the arrears of revenue, therefore, in-equity we are entitled

to be in possession, _

Ruaikes (Acting Advocate General with Rao Bakadur V. J.
Kirtikar, Government Pleader) appeared for respondent 2
(Collector of Nasik who was joined as a party in the second
appeal) :—The Collector acted under Rules 59 and 62. The
land was, after forfeiture, entered in the revenue records as.
unoccupied waste land and was subsequently dealt with as

* provided in Rule 62.

Bakhie in reply : :—Exhibit 28 shows thah the land was not :
treated as waste or unoccupied and Government did not take -
possession. The notice issued by the Mamlatdar calling on the
defendant to pay the arrears and take up the land shows that it
was. intended that defendant should take up the land under the
new restricted tenure in derogation to our rights. -

JENKINS, C. J, :—The defendant mortgaged a survey number
to the plaintiff, and passed a kabulayat in his favour. The
plaintiff now sues the defendant for possession of the land. .

The defence is that since the mortgage and kabulayat the land
has been forfeited by the Government for non-payment of

- assessment in arrear; that ‘all prior rights in it were thereby

destroyed ; and that 1t was then leased to the defendant free -

from all incumbrances,

The. defence has prevailed in the lower appellate ‘Court, from
whose decree the present appeal has been preferred.

The point is one of importance in which the Government are '
interested, and on their consenting to waive all objections, we

(1) (1899) 24 Bom, 84,
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have, i m accordance with t.heu' desxre, added the Secretary of
State as a party..

Section 56 of the Land Revenue Code provides that arrears of
land revenue due on account of land by any landho!der shall be

. a paramount charge on the holding and every part thereof, -
~failure in payment of which shall make the occupancy or

alienated holding, together with all rights of the occupant cr
" holder over all trees, crops, buildings and things attached to the
land, or permanently fastened to anything attached to the land,
liable to forfeiture, whereupon the Collector may levy all sums

" . in arrear by sale of the occupancy or alienated holding, froed

from all tenures, incumbrances and rights created by the occu-
pant or holder or any of his predecessors in title, or in anywise
- subsisting as against such oceupant or holder, or may otherwise

dispose of such occupancy or alienated holding under rules or
orders made in this behalf under section 214,

" And by section 57 it is declared that it'shall be lawful for the
Collector, in the event of the forfeiture of a holdmg through
any default in payment or other failure occasioning such
forfeiture undér the last section or any law for the time being
in foree, to take immediate possession of the land embraced
“'within such holding, and to dispose of the same by placing it in

‘the possession of the purchaser or other person entitled to hold

it according to the prowisions of this Act or any other law for
the time being in force.

- Under section 153 the Collector may declare the occupancy in
. respect of which an arrear of land revenue is due to be forfeited
to Government, and sell or otherwise dispose of the same under
" the provisions of sections 56 and 57, and credit the proceeds, if
any, to the defaulter’s account. '

The lower appellate Court has found that “the land was
forfeited and taken possession of by Government, and it was
again let to the defendant, the Khatedar, on his paying the
assessment for the ‘previous year and the year that was going,
and passing a fresh kabulayat.”
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1006 Wﬁat, then, is the legal consequence of this finding ?
- AMOLAX Forfeiture ordinarily implies the loss of a legal right by reason
. BANECHAND n . . . ; . .
: v.* .of some breach of obligation, and thus we find it said by

Drowdl - plackstone in Chapter XVIII of his Commentaries® that « For-
' feiture is'a punishment annexed by law to some illegal act, or
negligence, in the owner of lands, tenements, or hereditaments ;
whereby he loses all his interest therein, and they go to the
party injured as a recompense for the ‘wrong which either he

. . alone, or the public together with himsclf, hath sustained.”

In support of his contention that the forfeiture had no legal
consequences, the appellant principally relies on Ganparsiibas v.
Timmaya Skivappa Halepast®. '

But while it is there said of the landlord, the plaintiff in that
suit, that ¢ the forfeiture per se did not destroy the relations
existing between him and his tenant,’ it is in the preceding
sentence conceded that “so it may have done as between him

“and Government,” ’

Other cases were cited to us, but they seem to us to gono
further in the direction for which the plaintiff contends.. .
No doubt in Mulchand Bhagwanji v. Skapurji Dadabhai®™ it
is said that ““ forfeiture in itself has no direct legal consequences
under the Code ”, but it is conceded in . Ganporshibai’s case by
Candy; J., who was a party to the decision in Mulckand Bhag-
wangi v. Shapurji Dadabhas, that the cases on which this state-
ment is based “may not have been quite apposite ”. We agree 4
with this comment; and, therefore, refrain from discussing those
cases. .
If, by the phrase we have cited, it is meant that the Code does
_not define the consequences of a ‘‘ forfeiture in itself *’, then no
. exception can be taken to it, but we see in that no reason for
~ withholding from the word forfeiture its ordinary legal signific- -
ance. E - L : ‘
When the arreais are levied by sale, then section 56, in pur-
suance of an obvious policy, empowers the Collector to sell
¢ freed from all tenures, incumbrances and rights created by the

@) Book TI, p. 267, , @) (1899) 24 Bom, 34,
@) (1893) P. J. ps 8.
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occupant. . . . -orany of his predecessorsin-title or in any-
wise subsisting as against such occapant”. Without such protec-
tion no one would buy except at a price fixed to meet the risks
. involved.:

‘Should the Collector otherwise dispose of the occupancy, the
section affords no such protection; and the legal relations must
be détermined by. reference to the ordinary law. So judged,
the effects of a forfeiture and subsequent acquisition of the for-

feited property are subject to the control of equities arising out .

- of the conduet of the parties, and for this proposition there is
the sanction of Sir M, Westropp’s decision in Balkrishna Vasu-

dev v. Madhavrav Narayan ©, (Of section 90 of the Indian'

Trusts Act).

And, in our opinion, it isby- veference to that puncxple that
_thlS case must be. decided. :

This aspect of the case has not been considered by the lower -

appsllate Court, and we must, therefore, remand the case for
the determmatmn of the following issues :—

1. Has the defendant, by availing himself of his position as
’hha,tcdar, gained an advantage in derogation of the rights of
_ the plaintiff or otherwise by his conduct created an equity in-
favour of the plaintiff ? :

2. If so, is the plalntlff entltled to any, and what, relief ¢

Partles may adduce further evidence. Return in tw_o months,

Issues sent down.,

G. B. R.

() (1880) 5 Bom. 73,

B G73—1

w3
1606.

——

AMGLAR

~ Baxgowsyp -
P

Duoxpr,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 

